
4539 Oral Answers 7 SEPTEMBER 1955 Oral Answers 4540

UntouchabiUty

1̂541. Shri Kajrolkar t  Will the 
minister of Home Affairs be pleased to 
state:

(a) the amount allotted to the various 
states during  1955-56 under  the  First 
Five Year Plan for the removal of untou- 
chability (Sutewise) ; and

(b) the amount surrendered by each 
State out of their allotments for this pur­
pose during 1954-55  ?

The D̂ uty Minister of Home 
Affairs  (Shri Datar): (a) A statement 
giving the information is laid on the Table 
of the House  Appendix VIII, annexure 
No. 53].

(b) The information is being collected 
and will be laid on the Table of the House.

Shri Ka)rolkar : Is it a fact that out 
of the Rs. 15 crores allotted, Rs. 10 crores 
have not been utilised by the State Govern­
ments during the four-year period ?

Shri Datar : That  is not correct. 
Only a portion was not utilised, but that 
portion will be given in the last year of the 
first five years.

Shri Thimmaiah :  May  I  know 
whether the  Central  Government has 
invited specific proposals or schemes from the 
State Governments, not only for removal of 
untouchability but also for promoting the 
educational and economic interests of the 
Scheduled Castes and tribal people under 
the Second Five Year Plan ?

Shri Datar: Yes.  Under the Second 
Five Year Plan wider scope has been given 
to the State Governments and the schemes 
are being scrutinised.

Shri Ram Dhani Das : May I know 
the steps taken by the Bihar Government 
to utilise the money granted to them ?

Shri Datar : We have taken steps
with all the State Governments to see tlm 
the  amount  is  spent.
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Shri Datar :  In the first ̂ ce we do 
not give any warnings at all.  We request 
them and we desire that they should spend 
the money as early as possible.  So far as 
the U. P.  Government are concerned,
I have not got the figure here, but if I re­
member anght, I have answered a ques­
tion on this specific issue in this .House.
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Shri Datar i To a certain  extent, 
what the hon. Member said is true. There 
is some untouchability there and steps are 
being taken to remove it from all the quaiw- 
ters and, in particular, from the rural areas.

Shri Nanadas :  May I know whether 
it is a fact that the Secretary, Harijan Sevak 
Sangh, Hyderabad State, has purchased the 
jeep car for Rs. 8,000 in the name  of un­
touchability removal and also another person 
has drawn amounts from this grant on two 
benami names ?

Mr. Speaker t Order, order.

Shri Kamath 2  The statement laid on 
the Table shows that the largest allocation 
of Rs. 6,00,000 has been made to Uttar 
Pradesh.  Is it because that  untouch­
ability is at its worst there or is it on the 
basis of population  ?

Shri Datar :  There are a number of 
considerations taken into account the po­
pulation of the Scheduled Castes, their 
reqitirments and  lastly the  number of 
practicable schemes.

Punjab Development Scheme

*1542. Shri D.CSharma: Will the 
Minister of Finance be pleased to state:

(a) the amount of grants in-aid sanc­
tioned in favour of the Ptiniab Government 
for development schemes of the State in 
the year 1954-55 ; and

(b) the amount actually paid so far ?

The Parliamentary Secreury to the 
Minister of  Flniince (Shri B. IL 
Bhagat) t  (a) Grants-in-aid sanctioned 
in favour of the Punjab Govemmenj for 
development schemes of the State in the 
year 1954-55 amounted to Rs. 312-83 
lakhs.

(b) A sum of Rs.  277*35 lakhs was 
actually paid to the State Government for 
the year 1954-55*

Shri D. C. Sharma :  For what
purpose these grants-in-aid were sanctioned

Shli B. R Bhagat. They were for 
development schemes and ther is a long, 
list of development  schemes for which




